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~ . IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

SR . 2'4‘78/89 )
't / TA T.A. No. B9 o

T o iae
DATE OF pecision_/ ~ 11114

Shri P.T. Thomas Petitioner

Advocate for the Petitioner(s)

4 " . Versus
T.0WwTe & Qthers _ Respondent

Advocate for the Respondent(s)

CORAM
The Hon’ble Mr. ¥,K, KARTHA, VICE CHALRMAN(J)

B,
The Hon’ble Mr. D.K, CHARAVOLTY s ADMINISTRATIVE MEMBER
( ‘

Whether Reporters of local papers mdy be allowed to see the Judgement ? fj/ij
To be referred to the Reporteror not 7 §Vo

1
2.
3. Whether their Lordships wish to see the fair copy of ‘Fhe Judgement ? / Mo
4. Whether it needs to be circulated to other Benches of the Tribunal ?

A\

JUDGRENT

(of the Bench delivered by Hon'ble Mr. P.K, Kartha,
Vice Chairman(J))

The petitioner is the original gpplicant in QA 2378f89,'
which-was disposed of by judgment dated 25.1.1990.v In_%hat
épplicaticn, the applicant had prayed for quashing the iﬁpugned
order dated 21.lO@l989'whéreby the rQSponéents_had sought to
dismiss him frém service under Article 311(2){(c) of the
Constitution. He hed also ;Obght for other reli iefs. The
Tribunal disposed of thé~application holding that the img;gnad

~order of cismissal does not suffer from any legal or

Constitutional infirmity.
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